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{c) whether 1t 15 also a fact that
when these officers were called upon
to investigate into the matter after an
interval of four days, they refused to
investigate as a protest agamnst the
interference from Delhi, and

(d) if so, the reasons for this inter-
ference by the Cential Vigilance Com-
mission?

The Minister of Home Affairs (Shri
¥ B, Chavan): (a) to (d) A state-
ment 18 laid on the Table of the
House [Placed in Library See No
LT-241/67)

Files Missing in Bihar and West Bengal

*289. Shri Madhu Limaye: Will tne
Minister of Home Affairs be pleasud
to state:

{a) whether Government have seen
reports about the mussmg files In
Bihar and West Bengal after the com-
ing into  cxistence of the wmon-
Congreas Governments or after the
defeat of Congress at the polls and
the transfer of some of these files
(Intelhgence reports) to the Centre,

(b) 1f so, whether these reports are
true,

(c) whether sny instructions were
sued by the Centre 1in regard to
these transfers, ang

(d) if so, the ~ature of these trans-
fers?

The Minister of Home Aflairs (Shri
Y. B, Chavan): (a) Government have
seen reports in a section of the Press
about the transfer of certain secret
records from the custody of the West
Bengal Government to that of the
Central Government

(b} ang (c). The Central Govern-
tment had made a Tequest to the Gov-

ments of West Bengal and Bihar for
the transfer of vertain documents
which had a bearing on national
security and the request was com-
p'ied with,

(d) It will not be in the pubuc
interest to disclose any further infor-
mation about the documents trans-
ferred

Stay-In Strike in Katchi Ballthari
Colllery

*270 Shri A. K, Gopalan:
Shri Cmanath:

Will the Minister of Labour amd
Rehabllitation be pleased to state

(a) whether 1t 1s a fact that four
miners M Ballihari Colliery became
unconscious and several others suffer-
ed severe abdominal eramps on the
4th March, 1967 while they were on
stay-in strike,

(b) the total number of workers in-
volved 1 the stay in stiske,

(c) the demands
and

of the workers;

(d) the action taken to settle the
grievances of the workers prior to and
after the commencement of the strike?

The Minster of State In the Minls-
try of Labour, Employment and
Rehabllitation (Shri L. N Misbra):
(a) No such cases were 1eported 1o
the Central Conciliation Machinery

(b) 97.
(¢) Immediate payment of out-
standing legal duces

(d) Before the commencement or
the strike, claim applications were
flled befare the Labour Court, Ranchi
for securing payment of outstanding
dues The Central concilation
machinery held discussions with botn
sides to bmng about a settlement.
The strike has since been called off.





